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THE UNIVERSITY GRANTS COM-
MISSION (AMENDMENT) BILL

1968—Continued

SHRI M. RUTHNASWAMY (Madras):
When I looked at this new University Com-
mission Bill T recognised from its features
that it was an old freind of ours, and I was
wondering why a Bill that had been passed
by our House came to us again. But the
mystery was solved yesterday when Mr.
Chagla informed us that it had to come
back to us because the other House had
been dissolved. And our old friend, this
Bill, has been thrown out as a result. So
it has come to us as a refugee and we have
to rehabilitate it. We have been used for
some time to dealing with refugees and
rehabilitation. So this second presentation
of this Bill does not offer much difficulty.
But it is a mixed gruel that the Minister
has offered us, and he should not be sur-
prised if it gets a mixed reception, and there
are some good features in the Bill like the
one prohibiting sitting Vice-Chancellors
from being-appointed as members of the
Commission. It is a very sound rule be-
cause, as Mr. Chagla pointed out, people
who are interested in getting grants from
Government should not be on the Univer-
sity Grants Committee. It was an old
suggestion, one of the suggestions I made in
probably my first speech on the University
Grants Commission, and I am glad that
after some time it has been adopted. But
there are other unwelcome features in the
Bill. For instance, the number of members
of the Commission has been raised from
nine to twelve. This asking for more is a
very common feature of our administra-
tive departments. The Deputy Chairman
and Members of this House are familiar
with a common disease of modern civilisa-
tion, I hope they are familiar with it not
from actual experience but from academic
knowledge on the subject, and that is the
disease of duodenal ulcer. One of the
treatments suggested by doctors for this
disease is to feed the beast that is to say
whenever the patients who suffer from
duodenal ulcer feel any pain they are asked
to eat something so as to stop that pain.
Now that is the disease from which our ad-
ministration seems to suffer. They always
ask for more and more posts in their
offices and unfortunately the Ministry of
Education has also fallen a victim to this
disease. But while they increase the num-
ber from g to 12 they have reduced the
number of whole-time members. Only
three are whole-time members while nine
are to be part-time, In consideration of the
important work entrusted to the University
*Grants Commission which is supervision of
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the whole of the university education I
think three whole-time members are not
enough. There is a variety of work to be
done; there are so many sections of work to
be done. The chief sections, if I may point
out, are finance, courses of study, student’s
problems, teacher’s problems etc. Fach of
these requires a whole-time member for
the consideration and solution of the diffi-
culties. If necessary periodically consultant
members may be chosen for the considera-~
tion of any special subject that may crop
up but we must have a corps of a certain
number of whole-time members who would
be able to perform the duties of the Uni-
versity Grants Commission and do justice
to the work.

Another unfortunate feature of the
composition of the University Grants
Commission is the presence of two Govern-
ment members. The first question that I
would ask is, are these two Government
members to be out of the three permanent
members or out of the nine temporary
members? And I question the whole
policy of having Government members on
the University Grants Commission. The
University Grants Commission is an aca-
demic body charged with the duty of aca-
demic supervision over university matters.
What on earth have persons in Government
service got to do with it? It may be argued
that the Government members are to be
members of the University Grants Com-
mission because they would represent the
Government point of view, especially in
financial matters.  But the University
Grants Commission has certain money
allotted to it and they are entrusted with
the duty of distributing that money in the
shape of grants to universities according to
the needs of universities and there is a
danger that would grow from the presence
of the Government members, They would
present the Government point of view and
they would say that so much money is all
that the Government can spare, that
the Commission cannot have anything
more, that the Commission cannot have
money for this or for that or for any
special need of universities and the decision
of the University Grants Commission would
thus be prejudiced by the presence and
activity and arguments of these Govern-
ment members, In the English University
Grants Commission there are no Govern-
ment members present. It is a purely aca-
demic body which gives advice. It has
financial powers and it advises the Treasu-
ry on the amount and nature of grants to
be given.

In spite of all these unwelcome and
unfortunate features of the Bill it is a Bill
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that deserves to be passed by this House
and by the other House but while wishing
it Godspeed, although this is not tke oc-
casion when I should discuss the working
of the University Grants Commission, 1
hope the Minister will give us an oppor-
tunity in the future of discusing the latest
Report of the University Grants Commis-
sion. It is some time since we had an op-
portunity of discussing the University
Grants Commission but I should like to
say before that opportunity occurs that the
University Grants Commisson when it is
constituted should pay attention to some
of the chief problems which concern uni-
versities and university administrators.

First of all, the autonomy of these
univirsities should be protected even from
the University Grants Commission. The
University Grants Commission is charged
with the duty of allotting moneys to the
universities and in allotting that money the
Commission should take care not to press
its views or the views of the Government
upon the universities. They should not
dictate to the universities in what language
they should teach or what should be the
medium of examination, etc. All this should
be left entirely to the universities. Tt is
only thus that the autonomy of the univer-
sities can be maintained. Education es-
pecially is an experimental process and each
university must be allowed to develop ac-
cording to its own ideas, according to the
ideas of its own academic bodies;
it should not be dictated to by Govern-
ment Departments.

And in this connection I should like to
deal with the arguments of the former Minis-
ter of Education, Mr. Chagla, when he
contended that university education and
education in general should be a concurrent
subject. It was for good and sufficient
reasons that the makers of our Constitution
made education primarily and principally
the concern of State Governments. As I
said ornly a little while ago, education es-
pecially is an experimental process and each
State should be allowed to develop its edu-
cational system, its educational processes,
according to the needs of the State, accord-
ing to the needs of the people of the State.
In every federal system education is a local
subject because it is very intimately con-
cerned with the welfare of the people of the
different States and it should be a State
subject. It may be argued that after all
education is sought to be made only a
concurrent subject but in respect of a
concurrent subject upon which the Central
Government has power to legislate it
would be acting like a big borther towards
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a small brother and especially as the fi-
nancial resources of the Central Govern-
ment are much greater than and superior
those of the State Governments there is
always the danger of the views and ideas
of the Central Government being forced
down the throats of the State Governments.
1t would be a dangerous thing for the State
to allow education to be concurrent sub-
ject and I am glad that all the States have
instinctively felt that it would be a great
erosion into their powers as autonomous
members of the Union to make education
a concurrent subject.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : But would you not like that
there should be some uniform standard
in education throughout the country to
inculcate the national spirit?

SHRI DAHYABHAI V. PATEL (Gu-
jarat) : Uniformity is certainly not regi-
mentation.

SHRI M. RUTHNASWAMY : Cer-
tainly, there should be a uniform national
policy, but it should be evolved; it should
come from the various parts of the country
by discussicn: by deliberation, by commu-
nication between the States. There should
be a national policy evolved and not
imposed upon the States by the Central
Government,

Another important duty with which the
University Grants Commission is entrusted
is raising the standard, not only main-
taining the standard of university educa-
tion. But the standards must be maintained
not after the students are admitted to the
universities but at the time of the admission
of the students. What has the University
Grants Commission done so far to stiffen
and to improve the standards of education?
We find in every university the number of
students admitted every year are going up
by leaps and bounds and thatis why there
is so much unemployment among the gra-
duates of the country. The concern of the
University Grants Commission should be
not only at the time when the students are
admitted to the universities but even be-
fore that. Why are students flocking in

such large numbers to universities ®
1 p. M, Itis because they have no other

avenue of educaticn. They have
no other way of getting training for
their livelihood. Therg are not enough
subordinate technical schools and technical
institutions. There are no institutions where:
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students who are not [it for university edu-
cation, who have not the aptitude or who
have not the intellectual equipment for
university education, could be siphoned off
into these middle and higher technical
schools. The Government and the Univer-
sity Grants Commission should attack this
problem at the source and not when prob-
lems have been created within the univer-
sity.

There are such things like this. The
University Grants Commission should sup-
plement the educational work and the
educational expenditure of the State Gov-
ernments. There are certain branches of
education like adult education, which re-
ceives a step-motherly treatment at the
hands of the States. We cannot wait for
all the children of the nation to become
literate in fifteen to twenty years to make the
present-day adults literate. That should
be one of the aims of the University Grants
Commission, viz., giving aid to these
things.

Then, the social work and service done
at the universities also should be aided by
the University Grants Commission. Stu-
dents take tc all kinds of undesirable acui-
vities because there is not enough work for
them. They have not only not enough
academic work, but also they have not
enough social service outlets. That also is
a branch of work and education which the
University Grants Commission should
attend to.

With these remarks, Madam Deputy
Chairman, I will commend the Bill. In
spite of all its deficiencies and defects, it is
a Bill which has to be passed and I hope,
while wishing it godspeed, they will take
up the suggestions that I have made. Espe-
cially the University Grants Commission
should adopt the portfolio system. Each
whole-time member should have some
subject allotted to him, so that he can go
and 1nspect the universities and university
colleges from time to time. There should
be one annual inspection undertaken by
each of these members, entrusted with
finance, with amenities for students, their
comforts and conveniences, especially the
hostels of students which are crying slums
at the present moment. They are not hos-
tels; they are academic slums. So, you
should have a full-time member looking
into each of these aspects of university edu-
cation. With these improvements in the
working of the University Grants Com-
mission and the work thatis ccntemplatea
for the Commission, I commend this Bill.
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THE DEPUTY CHAIRMAN: To faci-
litate work on Government Bills, we shall
cut down our recess by half an hour. So,
the House will reassemble at

The House then adjourned
for lunch at four minutes past
one of the clock.

2. P.M,

The House reassembled after lunch at
two of the clock, THE VICE-CHAIRMAN
(SHrRT M. P. BHARGAVA) in the Chair.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Before I call the next
speaker, may I request the hon. Members
to restrict their remarks to ten minutes
as I have got a very large list before me.
Mr. Vaishampayen.

SHRI S. K. VAISHAMPAYEN (Maha-
rashtra) : Mr. Vice-Chairman, I rise to
give my full support to this measure even
though in certain respects I am not fully
satisfied with some of its provisions. [
hope that this House will give its unani-
mous suppott to a measure which is neces-
sary from the point of view of higher edu-
cation.

Education in India is an ill-fated subject.
It is uncared for. With all the gocd inten-
tions it is confronted with one difliculty
or another. As has been pointed out earlier,
this measure was to come up before this
House two years before, but it lapsed and
today it is before us after a delay of about
two years. I hope this measure will not be .
delayed any further.

The hon. Education Minister has in his
introductory observations explained in a
very precise manner the aims and objects
behind this Bill. I am in full agreement with
those aims and objects. But this Bill needs
to be viewed from the background of the
expansicn that has taken place in the field
of higher education. My hon. friend there,
Mr. Mulka Govinda Reddy, had yesterday
quoted certain figures. I think we must
keep before us this background of the ex-
pansion that has taken place in the field of
university education. I do not want to
add to the figures that have been quoted
by him, but I would like to pinpoint certain
other facets of higher education which from
my point of view are very necessary to be
understood and from that point of view
this Bill should be viewed. Today from
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the reports that are there of the Uni-
~ersity Grants Commission, what I find
is that 10 to 15 per cent of the universities
are in semi-urban areas; more than 50
per cent of the colleges are almost in the
rural areas, Out of the 2056 colleges in
1965, 922 colleges are there which have an
-enrolment of students helow goo. That
means about 44.8 per cent of the total
number of colleges are below the subsistence
level; it is necessary that there should be a
minimum number of students in each
college so that the college becomes self-suffi-
cient. I do no think 300 ot less is a number
which will give that self-sufficiency tc a
college. Out of the total of 2,360 colleges in
1965, 1,686 colleges are under private
management which forms 52 per cent of
the total, with all the advantages and disad-
vantages, vagaries and good and bad prac-
tices which are attached with private
management.

In this connection my friend there had
pointed out to the capitation fee that is
being charged in private medical colleges.
Today there is a news in the papers that
some sort of donation is being collected in
some Punjab college for admission of
students. An enquiry has been instituted
by the Vice-Chancellor there. We are
hearing about ‘pagries’ being taken when
we have got to get some house in a big
place like Bombay or Delhi, but this ‘pagri’
is there even for appointment as teachers in
certain cclleges.

SHRI AKBAR ALI KHAN : Really?

SHRI S. K. VAISHAMPAYEN : This
is a fact which has come to my notice.
There are then favouritism, parochialism
and other things that accompany all these
private managements.

The enrolment in science, medical and
engineering colleges has almost come on
par, I will say, one per cent more than in
arts. Today the figure is that 41.% per cent
of the total enrolment of students is in
science, engineering and medical colleges,
and 40.9 per cent of the total enrolment is
in arts faculty. This is a fact which is to
be noted. I am giving all these facets of
higher education in order to pinpoint the
huge task the Tniversity Grants Commission
has to face. The University Grants Com-
mission has been facing this situation for the
last decade. Tt has dcne a very excellent
work up till now. I do agree and I join the
hon, Member, Shri Chagla, in paying
tribute to the work that the University
Grants Commission is doing. At the same
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time lcoking at the expansion that has taken
place, looking at the wvarious facets of
higher education which I have pinpointed,
it is pecessary that this University Grants
Commission should be further strenthened.
They must be given more powers. That
is exactly what the Sapru Commitiee has
suggested in the report. This is exactly
what the Bill is aiming at.

Therefore, Mr. Vice-Chairman, I feel
that this Bill is a necessary measure.
Though there has been a delay due to the
lapse that has taken place in drafting the
Bill, the Government has the benefit of
even the recommendations of the Kothari
Commission report befcre them, and there-
fore this Bill has been drafted or has
beenprepared and brought before Parlia-
ment after careful consideration, even
though in certain respects I myself
feel not very much satisfied. There are
certain very basic features which should
have been inccrporated and considered by
the Government. One feature which has
been referred to here yesterday was about
making Education a concurrent subject.
I think this is a subject on which we should
-try to think more seriously now and we
should see that at least Education is made
a concurrent subject, If I have to quote,
1 will only take the time of the House. 1
will only submit that the Radhakrishnan
Commission which went into the various
phases of university education has recom-
mended that Education should be made a
concurrent subject. The Sampurnanand
Commission has also reccmmended in the
intcrests of naticnal integration that Edu-
cation should be made a concurrent sub-
ject. Now, similarly, the Sapru Com-
mittee also, looking te the larger responsi-
bilities that therc are with the Government
and the University Grants Commission,
said that it is desirable that this education
should also be mace a ccncurrent sub-
Ject,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The Sapru Com-
mittee has recommended that university
education should be made a concurrent
subject, not the whole education.

SHRI S. K. VAISHAMPAYEN : I
agree there, it is the higher education that
is suggested, it is not in general. But this
Bill does not seem to take note of this very
important rccommendation.  Therefore
I feel that the hon. Education Minister
should consider as to how we can bring
the States to this point of view and see that
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at least higher education as recommended
by the Sapru Committee is made a concur-
rent subject.

Secondly, there is another recommenda-
tion which is of a very basic character and
that is the recommendation about taking
an integrated view, a total view, cf higher
education as such, We know that higher
education means the faculty of art, the
faculty of commerce, the faculty of law, the
faculty of engineering, the faculty of me-
dicine, etc. All these faculties should be
brought under one jurisdiction. The Sapru
Committee has recommended that the
University Grants Commission must have
jurisdiction even on the faculties of medicine,
engineering, law, etc. But this has not been
dene. This Bill dees not bring about that
jurisdiction which is necessary according
to this recommendation.

The third thing which is a recommenda-
tion from the Kothari Commissicn is about
the administration and management of
these universities. Certainly we should see
that the autonomy of the universities is
maintained, But at the same time, because
of the autonomcus character of the uni-
versities, it is becoming rather a sort of
stagnant affair in some of the universities.
There is need for some dynamic techniques
to he developed within the universities.
Therefore, the Kothari Commission has
suggested that there is need for dynamic
techniques of management and organisa-
tion. Up to now, as far as my know-
ledge goes, the University Grants Commis-
sion has been merely helping the develop-
ment of the universities; that is, in the aca-
demic part of the universities. It has not
actually gone into it, or it might have gone
to a certain extent. But it has not gone to
the extent that is necessary teday. Uni-
versities have grown in number, there are
about 62 cr 64 in the country. They have
“their own administration and management
and their own problems. It is necessary in
the interests of higher education, that this
particular aspect of university education
should be takennote of and something
should be done with regard to the adminis-
tration and management of the unix ersities.

I will make a few observations with re-
gard to certain features of this Bill. This
Bill envisages the enlargement of the Uni-
versity Grants Commission. Butindoing so,
it has done well to see that the serving Vice-
Chancellors are not made members of
this Commission. But at the same time it
has proposed that the various interests are
there, persons from different walks of
life with experience in industry, in agri-
culture and in the field of education, that
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they are brought in. But I am afraid, in
making a proposal of that kind, those who
are intimately associated with the univer-
sity’s affairs, namely, the prefessors and the
teachers in the university may not be in-
cluded in this composition. Therefore, I
feel that it is one of the deficiencies. Iam
not saying that they will be excluded.. .
(Interruptions) .. 1 am suggesting that
professors and teachers of the university
who are really cunnected with it should be
in the composition that has been suggested.
I am afraid that those who are very intima-
tely associated and connected with the
university teaching, research and other
things may not find a place in—one or two
may find a place, a few more may find a
place—or may not be associated with the
University Grants Commission.

Then, a new feature of this Bill is, Sir,
previously the University Grants Commis-
sion was not giving grants at all for the
maintenance of non-Central univer ities.
Now, the Bill provides that maintenance
grants should be given even to ron-Cen-
tral universities. In this connection, I
only wish to submit for the consideration
of the hon. Minister of Educaticn that
he should see that special care and
attention are given to the universities and
institutions in areas which are backward,
This should be a matter of policy for the
Ministry of Education that in the interests
of the advancement of higher education in
areas which are determined as backward,
special care and attention should be given
by the University Grants Commission 1o see
that the institutions and the universities
in these areas come up to the level of those
which are in the advancea areas.

With these observations, I think it is
high time that we see that this Bill is passed
and no more delay is there. I give my sup-
port to the Bill.

DR. BHAI MAHAVIR (Delhi) : Mr.
Vice-Chairman, Sir, as I stand to speak on
the University Grants Commission (Amend-
ment) Bill, I do not find much to disagree
about in the Bill as it exists. The hon.
Education Minister while presenting the
Bill explained the reasons which have led
him to provide for a larger membership of
the University Grants Commission. And
he said that the greater responsibilities
qualified for a larger membership. My feel-
ing is that there is no direct and necessary
relationship between a larger membership
and greater output in the form of work. It
may be that large bodies do precious little
work and small bodies are able to put in
or produce much more valuable work in
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dimension and size also. But anyway, if he
has felt that in that body as it exists the
present membership is too small, we should
welcome the proposal to enlarge it in order
10 enable it to cope with the work which it
is supposed to shoulder. But when I come
to think of this, I feel that the mere passing
of 2 Bill to enable a larger University Grants
Commission to be set up will notbe a
sufficient step. If that were to be sufficient,
merely passing a law would suffice, and we
might as well pass a law that there will be
no uneducated person or that everybody
must be an intelligent person. And by
merely passing a law, we might be able to
think or hope that everybody would be-
come intelligent. Just as that is not the
case or cannot be the case, similarly here
also, I am afraid, and I would like to make
one or two observations, and I would sug-
gest how the University Grants Commis-
sion should function in order that it be-
comes a more effective medium for mould-
ing the future generations of this land.

The University Grants Commission is the
agency through which the Ministry f
Education functions and that is the agency
which guides and controls the universities
of the country as also the institutions which
are to be deemed to be universities. I do
not know how a distinction is made between
the two. But in any case what 1 would
suggest i that there are many avenues of
exploration and research over which the
authorities of the University Grants Com-
mission would ao well to ponder and see
if the role which the University Grants
Commission is expected to play is being
played effectively enough. I would suggest
one or two things to the hon. Education
Minister in this connection. For example,
vesterday it was mentioned here that
for the purpose of admission some capi-
tation fee or something else is dema-
nded of the students, And another friend
yesterday was mentioning to me that
in Kanpur itself, a particular college or a
particular individual charges something
like Rs. 2,000 for a seat in the M.Sc. class.
If that is so, well, it is certainly something
to be looked intos Not only that, I know ofa
case .

SHRI AKBAR ALI KHAN :
‘private college?

DR. BHAI MAHAVIR : Well, private
means not Government colleges; but it is
recognised, of course.

Is it a

1 would say that there are numerous ins-
tances of under-payment to the staff, Where
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payment is concerned, a lesser amount i$
paid to them and a receipt is obtainea for
a higher amount. It is expected that the
balance is taken to be a sort of donation, a
compulsory donation one may callit. They
are being compelled to voluntarily donate
a part of their salary to the institution. I
remember another case. A friend, who is
a retired Principal, narrated a story 10 me,
He appointed a particular Lecturer and
gave him an appointment letter. The
Lecturer asked him if should also give him
a resignation letter. He was stunned and
asked what did he mean by that. He said
that in the previous college where he was
serving as soon as he joined and got an
appointment letter the authorities asked
him to give an ante-dated letter of resigna-
tion also which they said would become
effective at the end of the academic year
when the summer vacations would start
because after the summer vacations a fresh
appointment is given. He said that persons
who were appointed were to serve till the
end of the term when they were asked to
fend for themselves. Where such things are
happening, I suppose there is plenty for the
U.G.C. and the educational authorities in
this country to do.

Coming to Delhi itself, I would not like
to go into the details of it. But I would like
the hon, Education Minister to study the
educational affairs of Delhi itself. Here the
University made an experiment and split
up the B.A. Pasg examination into two parts.
This was the first year. But soon after the
results were declared certain things hap-
pened and the students who had been
declared failures, through one enactment
they were promoted to the next class. As a
result of this most colleges in Delhi are
facing a straight and direct challenge {rom
the students. If the University permits boys
who have failed in the University examinas
tions, without rhyme or reasons, how can
any college afford to declare a student in
the previous class a failure? This ques-
tion is coming. I donotwantto go into the
pros and cons. I donotwantto go into the
merits of the case. But what I am suggest-
ing is here is an instance where I would
suggest the U.G.C. to take active interest
and to find out what is at the root of such
a situation because if this thing starts in
Delhi there is no reason to hope that it will
be confined to Delhi; it will spread to other
cities and to other Universities and we do
not know where it will end up.

There is another instance from Delhi
itself. This year at the time of admissions—
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't was no secret; it came out in the papers—
something like a thousand students were
denied admissions although  they were
eligible and fulfilled the required condi-
tion in science courses, and among them
there were students who had secured as high
as 62 or 63 per cent. marks. I had occasion
to speak to the Education Minister on this
subject and I suggested that he might
appoint a committee to consider the ques-
tion of admissions in Delhi from a long-
range point of view to project the needs
of Delhi’s growing population, the boys
and girls who are expected to come from
schools, what their needs and require-
ments over the next five to ten years would
be.

Sir, we talk of planning. We talk of
progress. We talk of orderly development
of the country. But from what we are
doing it appears to me that there is very
little of planning and we succeed only in
making a mess of things.

Every year when admissions come there
is a hue and cry. There are deputations.
There are processions and various types
of demonstrations. Boys come in large
numbers as well as in  small deputations
and somehow we try to find a way of im-
mediately tiding over the crisis which has
come up. This repeats itself year after
vear. The U. G. C. is expected to look
after the educationa!  standards. The
functions of the Commission have been
spelled out in the Act. It is said that they
will take—

“...all such steps asit may think fit
for promotion and co-ordination of
University  education and for the
determination and maintenance of
standards of teaching, examination
and research in Universities. . , *’

Whereas the U. G. C. is expected to do
all this, there is unrest among students
and there are difficulties in colleges.
Universities proceed on lines which do not
contribute to a healthy or a proper academic
life in the country. All" these matters
point to the need for a more effective
functioning on the part of the U. G. Q.
I would suggest to the hon, Education
Minister, therefore, to look at the problem
from this angle because it is not merely
an enlargement of the U, G. C. which
will solve all problems. Problems will
remain if nobody comes forward to tackle
‘them,

I know of a case—1I will not mention the
University or the college; it is a Central
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thing like Rs, 153,000 or Rs. 20,000 just in
one year. Now the position is that the
Govcrnmg Body is going to bell the cat,
The Governing Body is considered to be

aqtonomqus, therefore, the Um'versity
will not intervene, The University is
autonomous, therefore, the U, G. C

will not intervene and because the U.G.C.
is autox_lomou_s, therefore, the Ministry of
Education will not intervene, $So there i

the.y find it very difficult to tackle such a

serious  challenge  which should not
be allowed to remain unchecked o
uncorrected.

THE VICE-CHAIRMAN (SHRIM, p
BHARGAVA) : Under clayse 13 of the
Act the U. G.'q. can act.

DR. BMI MAHAVIR : That iswhat I
> hon’ble Education

act rather than merely tiying to have g
larger membership,

So far as the provisions regarding dis-
qualification of Vice-Chancellors are
concerned, I suppose it is a healthy change
and the people who are likely to have vested
lnterests in  getting larger  grants for the
Universities should not sit in judgment over
the claims of their own Universities,
This is certainly an  improvement.
apart from that, as the education policy
enunciated recently or the statement
circulated by the Education Department
shows there ‘is need for moral and social
education also. I think the moral and
social education is Something which hag
gone by default all these years becausz
of some wrong emphasis or over-emphasis
on what is considered to be secularism,
Secularism  is not something  immoral,
It is not something irreligious.  Of course,
we do not want religion to be taught ..,

SHRI ARJUN ARORA (Uttar
Pradesh) : Secularism is something very
noble,

DR. BHAI MAHAVIR ¢ Yes,
something very noble.

THE VICE-CHAIRMAN(SHRI M. P.
BHARGAVA) : Itis time, Dr, Mabhavir,
to wind.

. DR.BHAI MAHAVIR : My submission
1s that true religion contains the essence
of secularism.

it is
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SHRI A. P. CHATTERJEE (West
Bengal) : What do you mean by true
religion ?

DR. BHAI MAHAVIR : This is not the
forum. But if you are an earnest seeker
you can certainly find people who will be
able to tell you what is true religion.

SHRI A, P. CHATTERJEE : Not here,
You will find them in the Himalayas.

DR, BHAI MAHAVIR : No, You can
find them in the plains iteself, There are
lots of things which you are yet to learn
and this is one of them.

My submission, therefore, is that the
U. G. C. should be advised to look to the
needs of toning up the moral and social
qualities of our education so that we are
able to inculcate proper discipline, check
the tendencies which are today spelling
a danger to the very social fabric of our
economy as well as of our educational
standards. It is not long ago that we had
student riots all over the country in various
parts. It is something which should be
heeded. It is not the effects but the causes
which should be solved. There are things
beyond this Bill which need proper at-
tention, and I would urge the hon’ble
Education Minister to pay proper attention
to them and to see that the U, G. C. acts
firmly, effectively and in the right direc-
tion.

THE VICE-CHAIRMAN  {SHRI
M. P. BHARGAVA) : May I request that
hon’ble Members again to try to restrict
their remarks to ten minutes?

SHRI KRISHAN KANT (Haryana) :
Mr. Vice-Chairman, Sir, I am rather
constrained that I cannot support this
Bill, T fee this Bill will remain a black Bill
in the name of Dr. Triguna Sen who has
allowed education to rot. The very person
who stands for bureaucracy, who must
have seen in the Ministry of Education
how the bureaucrats function, I think...
(Interruption by Shri A. P. Chatterjee). . . he
is doing a positive disservice to education
in India. Mr. Vice-Chairman, after going
through all the trouble of scanning through
the Education Commission report and
getting the report through Parliament
and the Cabinet he is bringing forward a
Bill which might have been passed by the
Rajya Sabha much earlier. This is a black
day in the history of Indian education
which will  strengthen the top-heavy
bureaucracy in education permanently,
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AN HON. MEMBER : Will you vote
against it ?

SHRI KRISHAN KANT : Yes, I have
told my Whip; I do not know whether
Dr, Triguna Sen’s conscience allows him
to go ahead with this Bill; at least my
conscience, to be true to Indian education,
does not allow me to vote for this Bill,
for this clause 5 at least. The new section
which is to be substituted for section 5
says :

“The Commission shall consist of—
(i) a Chairman, and

(ii) eleven other members, to be
appointed by the Central Govern-
ment.”’

Now I do not know whether it is correctly
worded or not because it is not quite clear
as to who will appoint the Chairman.
The old provision in the Act says :

“The Central Government shall no-
minate a member of the Commission,
not being an officer of the Central
Government or of any State Govern-
ment, to be the Chairman thereof.”

Now, Dr. Triguna Sen, I am just asking
you, how a man of education like you,
who has served the cause of education ...

SHRI ARJUN ARORA : Please address-
the Chair.

SHRI KRISHAN KANT: I am address-
ing him through the Chair. How could
he agree to this thing that an official of the
Ministry of Education could be nominated
Chairman? It wasa very healthy provision
in the old Act.

THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) : Mr. Krishan Kant, will
you please look towards me only ?

SHRI KRISHAN KANT : Yes, yes,
Mr. Vice-Chairman, Sir, Mr. Ruthna-
swamy will probably agree with me that
this was a healthy provision, that “The
Central Government shall nominate a
member of the Commission, not being
an officer of the Central Government or
of any State Government, to be the Chair-
man thereof.” Now the present amending
Bill permits that any official of the Cen-
tral Government or of a State Govern~
ment can be nominated the Chairman
of this Comrmission.
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SHRI ARJUN ARORA : Or retired
Government servants,

SHRI KRISHAN KANT : Anybody

can be nominated. Therefore, I think the
drafters of the original Act were wise
enough to include this proviso. I do not
know whether Dr. Triguna Sen can say
that he agrees with this clause in the
amending Bill. Does he not know how our
Indian bureaucracy works and how the
Ministries work? I am sure Dr. Triguna
Sen himself will see the consequences
later on. Now we have an eminent man
like Dr. Kothari, of whom anybody in
this couatry or in the world will be
proud. He is an eminent scientist, a
great educationist, and a man of great
traditions and a man of great values who
would bring enlightenment wherever he
goes. But this new clause which you are
substituting will bring in  die-hard
bureaucrats into the University Grants
Commission. I do not know whether Dr,
‘Triguna Sen, after leaving the Education
Ministry, will see what he has done. I
would appeal through you, Mr. Vice-
Chairman, Sir, to Dr. Tirguna Sen,
to re-draft this clause, to refer the Bill to
Select Gommittee and not go ahead with
this in hurry. Otherwise, this will remain
a black and bureaucratic day for Indian
education, especially higher education
in the country, and that, too, through
the hands of Dr. Tirguna Sen, who has
devcted all hig life to the cause of education,

Now, Mr. Vice-Chairman, the present
clause in the amending Bill says about
the composition of the Comimission:

“The members shall be chosen as
follows:—

(a) two members from among the
officers of the Central Government
to represent that Government ; and

(b) the remaining number from

among—

{1) persons representing industry,
commerce or agriculture,

{ii) persons representing legal,
medical  or other learned pro-
fessions, or

(iil) persons who arz educationists
of repute or who have obtained
high academic distinctions;”,

Now it has become a fashion with us that
we should have everybody, I think the
University Grants Commission is going

5—20 R.S.[68
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to be a market place where things will be
decided and not according to the views
of persons whose have involvems=nt with
and commitment to education. I want to
ask Dr. Triguna Sen whether he is satis-
fied with the clause as has been drafted
in this Bill. I do not know when the Bill
was drafted. Mr. Vice-Chairman, you
wzare a member of the Sapru  Committee
and you will remember that the report of
the Sapru  Committee has given certain
recommendations. Now it is stated in the
Statement of Objects and Reasons in this
Bill that the recommendations of the Sapru
Committee are going to be implemented.
Mr. Vice-Chairman, that is not correct.
As my friend, Mr. Vaishampayen, has
said, the main thing was higher educa-
tion should be made a Concurrent Sub-
ject. That is not there in this Bill. They
have accepted only one or two things
mentioned in that report, ¢. g. Vice-Chan-
cellors with vested interests should not be
there. But on the pretext of implementing
the recommendations of the Sapru Com-
mittee, they have added this clause for
certain interests to be represented. I think
some official in the Ministry—some official
in the Law Ministry or some official in the
Education Ministry—has put in this thing
and they want us to accept it. And if
through Dr. Triguna Sen it becomes
part of the statute book, then it will re-
main a black day in the life of Dr. Tri-
guna Sen and a black day for education
in India. T will still appeal to him to re-
consider it, re-draft it, send it to a Select
Committee and correct this thing. I hope
bis conscience will not allow him to go
ahead with the Bill as it is. Let him not
be weighed down by official and other
things. Let him come forward and say
truthfully whether he agrees with it or
not. Otherwise, let it go to a Select Com-
mittee. We can sit for about ten days and
review the provisions of this Bill. We are
prepared to sit for a day or two longer and
pass it. The working of the University
Grants Commission will not be stranded
because some more officers are not there
because some more members are not there.

SHRI LOKANATH MISRA (Orissa)
Will you vote it down ?

SHRI KRISHAN KANT : I have told
my Chief Whip and the Deputy Whip
that I will not be true to my conscience in
regard to Indian education if I vote for
this clause.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : Please speak on the Bill
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SHRI KRISHAN KANT : Yes, Sir;
the hon. Member wanted to be enlightened
about my stand and I am enlightening him.

SHRI M. M. DHARIA (Maharashtra) :
He does not want to bz enlightened. He
only wants you to be surcharged.

SHRI KRISHAN KANT : Yes, I want
to be surcharged on this clause.

SHRI SUNDAR SINGH BHANDARI
{Rajasthan) : There is an amendment for
referring it to a Select Committee. You

support it.
SHRI KRISHAN KANT : Mr. Vice-

Chairman, then in your report you have
recommended that three members of the
Commission shall be of the status of Vice-
Chancellors. But it is not made clear in
this Bill. And the way has been made
clear for officers of the Education Ministry
tobe members of the University Grants
Commission. 1 think that is not the correct
approach. This means bureaucracy and
officialdom is sneaking in through the
backdoor. It will be a bad day if that
happens.

Then in clause 4 of the amending Bill,
it is said :

“Provided further that the Commission
shall not give any grant to any Uni-
versity which is established after the
commencement of  the University
Grants Commission {Amendment) Act,
1958, without the previous approval
of the Commission and of the Cen-
tral Government.”

It is a good clause that those universities
which are not up to the standard should
not be recognised and the University
Grants Commission should not give grants
to them. But we know that all universities
are not established by an Act of Parlia-
ment, The State Governments are free
to establish universities. So on this the
clause is not very clear. Suppose an agri-
cultural university is established by an
Act of the State; agricultural universities are
established by Acts of State Governments.
They will go to the Ministry of Agriculture
and get grants from there. Is there any
check on that? There is no check. My
friend, Prof. Nurul Hasan has given an
amendment which clarifies this better,
but still I am not satisfied; it does not
give a very clear clarification of this
matter.

About the provision regarding the term
of members, I am not satisfied. I support
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the ideas given by Mr. Vaishampayen
because I do not want to take much time
on this. Now I would come to a very im-
portant thing that is given here—that grants.
will also be given to those institutions which
are deemed to be universities. In this con-
nection, the Fstimates Committee has
very clearly said...I do not know whether
Dr. Triguna Sen is having consultation
with the Minister of State or is listering
towhat I am saying.

THE  VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA) : Dr. Sen, he wants
you to hear him.

SHRI KRISHAN KANT : If you want
to talk with him, you can talk. Now I
was speaking about the institutions deemed
to be universities. There is no clarification
in the Bill about this. The Estimates
Committee in one of its reports has said;
“No principles have so far been laid down
for deeming an institution as a university
under the University Grants Commission
Act all these years.” Mr. Vice-Chairman
you know what is going on in the School
of International Studies. We have raised
that question many times in this House
and we are also going to have a discussion
about it. Was it not proper for them to
mention something in this Bill or provide
for rules somewhere that only such and
such intitutions should be deemed to bz
universitics ?

Another point is we should have specia-
lised universities. Of course, therc are some
Advanced Schools, but I think there should
be certain universitics which could be called
advanced in certain subjects and which
could give more fillip to the study of those
subjects. We know about the M. I. T. and
the Delhi Universr-ity and all that. Bus
special attention should be paid by the
University Grants Commission to this
question so that specialised universities
will be built up with better standards.

In the end, Mr. Vice-Chairman, T
again appeal to his better conscience, not
official conscience, not political conscience
but his better conscience of education, that
no harm will be done and the Commission
will not stop its work if the Bill goes to
the Select Committee or he may call
a meeting of M.Ps., sit with them and
discuss it and then go ahead with it
I think the whole House and Parliament
would be with him if he can see to it
that proper modifications are made in
this Bill and then make it part of the
statute book, rather than do it now By
sheer majority.
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5\ dlo g0 wyw (fagR) @ Sywstreme
weve, st fadu® gw @i & ey g
& fod weqa fem T & SER 4% Wi g
goted e § R & Man g fr grew
IR N FL | GWEAT B AT FE F
A A FO AT Fg I AGAE |

fogr araeel weawl ¥ qWmad
afe & sifes enagar =1 (wEw @A
ofgd, @ fadas 1 mafa @5 faeg
& | \qwafaae e A & wum
F1 FATT 98 (T AT qE€T & a1 3,
AW F w9 aeel g7 foaT i s
qger AT &Y, AT AT | 9 gEE) ay geur
I F & AT & I THTT AT GG
qT &, FET TIHTT AT RO | AT
gam g 5 Tezafr gnarag &) oq fadaw
& 9T & 9T 9%, THH AT F1S A7fRaw
T g1 qFar g |

Fel a7 3 Afaw far g
fF aravr & 7 weedl aF F1 oag Ol
FifAa qger I g=adr § | ag swfuwm
;AW A1 SEE qgA & fow T @
fegm waT & 1 STANT AT WU & S ey
auay R AT & frgfrmat 39 9 g
gATT &1 FHIAT AR THH USAITR T979
Y FTH FT FFAT & |

ferdY dear #1 faeafaareT @ifvg &
FT FfTFIR IT T T 999 grT |
faar & o o AT SuEt s 9w
g @3l 1 A arear g fF el demoan
faeatamrag Sifwd F<T 7 sfaare, ST
FY AT =Ml Do s

[ETT G F OGRS FRE G
FT G oger W aAr & s, #g W
ETAaT ¥ qET g |
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AT FET LT T AL TE I
A ERT 1 R S F q@ A A
A § AT I THY ¥ T8 st Y it
AR F AAA F1 F1E GUFT TE AT
Arfed | TET EF 9 AT 78 T § |

T X T AN /T ST
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®1 T F&ar § ATAT & GI57 F qATy
# AT |
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G & foa Forde T & & 129m@
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%, afrafedt areg F0TH 2 o ¥
FgT wiaT & 6 gw Al ¥ gadr whw
e mam A @A 3 aF | §Agm
e farerr v e ot 39

SHRI ARJUN ARORA : Mr. Vice-
Chairman, I agree with Shri Krishan
Kant when he advocated the reference
of this Bill to a Select Committee. There
is an amendment to this effect and I take
this opportunity to request the Education
Minister to accept that and refer this Bill to
a Select Committee so that it can be
properly worded. Mr.  Krishan Kant
correctly pointed out that the Bill opens
up the undesirable possibility of an official
of the Government becoming the Chairman
of the Commission. I do not know if the
framers of the Bill and the Education
Minister had that intention but the Bill,
as worded, opens up that possibility and
that is a very dangerous thing. The
Minister can of course give an assurance to
the House that such a contingency will not
arise and no official of the Government will
become its Chairman. Of course I am more
afraid of retired Government servants
than  of the functioning  Government
servants. [t appears that we are adopting
a procedure under which the so-called re-
tired official is more powerful, is more gain-
fully employed than the officials themselves.
The Minister should certainly give an
assurance to the House that it is not his
intention, whatever the wording of the
Bill, to open the possibilities of Government
servants or retired Government servants
being appointed as Chairman of the Com-
mission.

There is one other very grave drafting
error and that, I am afraid, is deliberate
and that is in  clause 2(b){i) where
it is said: ‘“The remaining members of
the Commission will be from among
persons representing industry, commerce
or agriculture”. Many sins are being com-
mitted in the country in the name of
agriculture but why does the Minister
want to commercialise the U. G. G? Why
does he want to import representatives of
industry and commerce in the U.G.C?
Why does not he mention labour? Why
does not he mention literature? Why
does not he mention art? He has mentioned
only g specific categories—industry, com-
merce or agriculture. I am sorry that such
an enlightened Minister as the present
one is sponsoring a Bill which wants to
import into the U.G.C. illiterate indus-
trialists and speculators whose only quali-
fication is that they have either inherited
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money or who have by means, fair or foul,
amassed some wealth. The industry and
commerce in this country is not enligh-
tened and unlike in many other countries
it does not contribute to the {funds of uni-
versities or education. So for the Minister
to sponsor a Bill which will bring into the
U.G.C. and shape our country’s education,
men from industry, commerce or agri-
culture is not a good thing. Where will the
Minister find people from industry and
commerce who have notindulged in black-
marketing or unfair practices? Where will
he find them? It is difficult to find such
people in the country, That is again a grave
error because of which I feel referring the
Bill to a Select Committee will not be
a bad idea. The independence, the auto-
nomy of the U.G.C. 1is something which
should be treated as sacred. When the
first Chairman of the U.G.C. was ap-
pointed a person of the stature of Dr.
Deshmukh was peisuaded to become its
Chairman and as long as he was the
Chairman, the U.G.C. was not only
autonomous but it did not allow the func-
tionaries of the Education Ministry to
interfere in its work. We remember that
the then Education Minister, Dr. Shrimali,
who is now a Vice-Chancellor of a reputed
University in the country, when he failed
to control Dr. Deshmukh and through him
the U.G.C., a rather unsavoury contro-
versy about the age of retirement of Dr.
Deshmukh was brought into being and
letters were exchanged. Those letters were
published and Dr. Deshmukh retired at
the age of 65. Now in this Bill the Govern-
ment proposes to give the Chairman two
terms of five years. Will that age-limit of 65,
because of which the U.G.C. lost a person
of the stature of Dr. Deshmukh, be still
adhered to and nobody who has crossed
65 will be allowed to remain the Chairman
or member of the U.G.C.? I want the
Minister to say so clearly because the Bill
says nothing aboutit. In view of the contro-
versy over the age of Dr. Deshmukh and
the circumsiances in  which he had to
retire, a clear-cut provision should have
been made in this Bill. That has not been
done. The Minister should come forward
with a forthright statement that it is not
his intention to make the U.G.C. a
dumping ground of old, senile people who
have crossed 65. Then during the last
few years there have been attempts on the
part of the functionaries of the Ministry
of Education to interfere in the work of
the U.G.C. I have the highest respect
for Dr. Kothari, who was the Chairman
of the University Grants Commission.
A quarterly publication of the Ministry
of Education called the ‘“Education
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[Shri Arajun Arora]
Quarterly” in 1961—it is a good journal
and it was being sent to all the Members of
Parliament; but now it is being sent only
to those who are educated or who are
interested in education—published a funny
sort of thing saying that the Chairman of
the University Grants Commission, Dr.
Kothari, was permitied by the Govern-
ment to attend the meeting of the American
Academy of Sciences and he was also
permitted, according to that quarterly,
to stay in the United Kingdom for one
week for studying the working of the
University Grants Commission of the
United Kingdom. Now, if the University
Grants Commission is as autonomous as it is
claimed to be, why should its Chairman. . .

THE VIGE-CHAIRMAN (SHRI
M. P. BHARGAVA) : Mr. Arora, your
time is over. Please wind up.

SHRI ARJUN ARORA : Why should
its Chairman, who is a distinguished
educationist, a well-known scientist and
a devotcd worker, have to seek the permis-
sion of some minor official in the Ministry
of Education to attend the meeting of the
Academy of Sciences in the United States
and to spend the long duration of one week
in the United Kingdon? There is a
tendency to curtail the autonomy of the
University Grants Commission. I hope
by increasing the number of members of
the University Grants Commission the
Minister is not making it possible for
retired Government servants of the Edu-
cation Ministry or any other Ministry to
overcrowd the Commission and thus
make it a limb of the Secretariat.

SHRI K. DAMODARAN (Kerala):
Mr. Vice-Chairman, Sir, the Bill provides
for the increase in the number of membeis
of tae Commission, the University Grants
Commission. In view of the growth in
the pumber of Universities and in view of
the increasing responsibilities of the Uni-
versity Grants Commission, I  think,
it is to be welcomed. I am also in agree-
ment with the exclusion from the Com-
mission  of all Vice-Chancellors.  The
Parliamentary Committee on Education
also has recommended that. But I am
unable to agree with the proposal to change
the composition of the Commission. Just
now some honourable Members spoke
about the Chairman. I am in favour of
retaining clause 5(3) of the principal Act
in this Act, in this amending Act. Then
clause 2 in this amending Bill provides
representation to industry, commerce and
agriculture. Mr. Arjun Arora spoke about
it just now. Mr. Ruthnaswamy suggested
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that even Government officer should not
be there because it is an entirely purely
academic affair. What business have the
Government officials to doin a body which
deals with academic affairg? Here
representation is given to industry, com-
merce and agriculture. I have given an
amendment to delete that clause. No such
provision exists in the principal Act. I do
not know why you want big industrialists
to be in  control of our education. T can
understand the educationists participating
in the management of industries. That may
be useful. But I cannot understand in-
dustrialists managing euducation. That
must be removed.

Then  sub-section (iii) of clause o.
This sub-section provides for persons who
are educationists of repute or who have
obtained high academic distinctions to
be chosen as members of the Commission.
That is how it is worded. The word *“‘or”
creates some confusion. As it is it means
that educationists of repute need not
necessarily have academic distinctions
to their credit. It may be interpreted
that way. I want that “or’ to be removed.
There must be an educationist of repute
who at the same time is a man of distinc-
tion.

What is the criterion of repute? I ask
this question because persons of doubtful
academic distinctions by some mysterious
process rise to the top, establish an oli-
garchy, inter-linking all educational em-
pires and control a number of academic
institutions and thus become educationists
of repute. To make this point clear I may
give you some example. Take any person;
you can call him X, Y or Z. But to make
it concrete T will call him Mr. Khosla,
But the name is immaterial. What is im-
portantis hisrepute and whatis important
is his academic distinctions. Mr. Khosla
is the Director of the Indian Institute of
Public Administration. He is the Chairman
of the Indian Institute of Cultural Rela-
tions. He is a Member of the Executive
Board of International Studies. He is in
the Delhi University’s Political Science
Department. He is in the Indian Institute
of Advanced Studies and he i8 in the Ins-
titute of Mass Communication, in the
National Institute of Health Administra-
tion in the Advisory Board on Technical
studies, etc. etc.—one man., I made some
enquiries about his reputation as an edu-
cationist and about his academic distinc-
tions because he controls the postings of
hundreds of teachers and students in about
a dozen institutions. What are his quali-
fications? His record as an educationist is
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unknown except that he was an obscure
teacher in a Lahore college and then in the
Punjab University’s Camp  College in
Delhi. But then something mysterious
happened and he got some diplomatic
assignment and the same mysterious force
pushed him upwards to the top of so
many other institutions. What are his
academic distinctions? Mr.  Vice-
Chairman, I can assure you that there is
not a single published work to his credit.
The only contribution he has made during
the last decade is an article published in
his own school journal. Yet he is a reputed
educationist in control of the academic
world. T can bring to your notice some
other instances also; but I do not want to
take your time and I do not want to go into
them now. The point is, these gentlemen
have come to the top often by unhealthy
methods and by back door manoeuvres,
establish an oligarchy and divide the
educational empire between them and
then establish links with the bureaucracy.
What is more dangerous is that our acade-
mic freedom is being threatened by these
self-appointed ex-officio educationists. The
Education Commission’s Report speaks
very much about the academic freedom in
the Universities. I shall qoute a few senten-
ces from page 326 of the Education Com-
missions Report, About academic freedom
the Commission says :

«“This freedom implies that a teacher
cannot be ordered or required to teach
something which goes against  his
conscience or conflicts with his con-
ception of truth. In this connection,
we would also like to emphasise the
fieedom of teachers to hold and ex-
press their views, however radical,
within the class-room and outside
provided they are careful to present
the different aspects of a problem
without  confusing  teaching with
‘propaganda’ in favour of their own
particular views. A teacher should be
free to pursue and publish his studies
and research, and speak and write
about and participate in debates on
significant national and international
issues. He should receive all facilities
and encouragement in his work,
teaching and reaserch, even when his
views and approach be in opposition
to those of his seniors and the head
of his department or faculty.”

And again there are so many paragraphs
about academic freedom in universities—
I do not want to quote more. But how is
this recommendation of the Education
Commission  implemented? How is
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academic freedom in our universities
preserved ? How are our teachers encouraged
In .th(.fir rescarch? How are they given
facilities to do more work? I ,4hall give
you only one instance. Take the case of one
Mr. A K. Roy, ayoung scholar. He was
taken' in by the Indian Institute of Public
Administration for a specific period, that
Is, up to the end of a financial year as it
is usually done. But he was given an
undertaking that his tenure would be
extended as a matter of course and he was
assqr:d of it even two weeks before the
expiry of his t-aure bv the Director
himself.  (Time bell rings)) Two or three
minutes more.

Meanwhile this young scholar con-
ducted an investigation into the Meerut
riots along with a fel'low research worker,
His research reports on Meerut and
Karimganj riots earned much appreciation,
and it was reflect~d in ths columns of
the press. And on the basis of his reports he
was invited to present a working paper on
communalism in the  parliamentary
convention held in Delhi, in which the
Prime Minister and many others parti-
cipated. But then suddenly something
happened; some personin the bureaucracy
wrote a letter to the head of the institution
and the research scholar lost his job;
he cannot get a job in any other institution
because all this is inter-linked, because the
man who sits in judgment on him is the
same person. A regular witch-hunt, Mr,
Vice-Chairman, has been going on in
our universities against  independent-
minded hard working intellectuals. I can
give you many instances but due to lack
of time I do not go into them.

THE VICE-CHAIRMAN (SHRI
M. P.BHARGAVA) : Itistime to wind up.

SHRI K. DAMODARAN : But the
point is this. The U.G.C. has to make
enquiries and find out what has happened
to our academic freredom. Under sub-
section 13(1) of the U.G.G. Act the
Commission has power to inspect any
department of any university, and under
section 14 the Commission can witholl
grant from any university which fails to
comply with the recommendations of the
Commission. These are wide powers and
the U.G.C. can use them to improve our
universities. Of course the U.G.C. ap-
points visiting committees. But this takes
place once in five years. 1 think it must
be more often, at least once in two or
three years. And T want to suggest that the
visiting committee must meet not only
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[Shri K, Damodaram]
the officers and the heads of departments
of the universities, but also the staff and
also the students. That the Education
Commission hasrecommended that specific
point on page 345 where it says :

“The visiting committees should meet
not only the officers of the universities
concerned and heads of departments,
but also the other members of staff
and the students.”

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA) : Mr. Damodaran
it is time to wind up because there are so
many others.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : Let him continue. Where is the
hurry to pass this Bill ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I am to regulate the
debate. You need not suggest please.

SHRI CHANDRA SHEKHAR : We
can also suggest. We know how to suggest
and when to suggest.

THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) : I do not want any sugges-
tions, Mr. Chandra Shekhar. Everybody
has been getting 2 certain amount of time.
Why should I give him more time ?

SHRI K. DAMODARAN : One point
more and I conclude. There are hundreds
of talented young scholars in our univer-
sities and hundreds of them have been
engaged in research work, and with a
little encouragement, with some facilities
they can produce wonderful results. Yet
even to write a text-book you are depending
on the Americans or the Russians; you
are having collaboration agreements with
foreigners to sell you foreign text-books
at subsidised prices. This is a definite insult
to our scholarship and an insult to our
nationhood.

About other points because of lack of time
I am not going to say. 1 support the Bill
but some strong amendments must be
there; subject to there being the amend-
ments I give my support to the Bill.

—

REFERENCE TO THE FLOODS IN
GUJARAT

SHRI DAHYABHAI V. PATEL
(Gujarat) : Mr. Vice-Chairman, please
excuse my interrupting the proceedings for a
minute. I have just heard the news of very
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unprecedented floods in Gujarat. The cities
of Surat and Broach are threatened with
heavy floods. The flood situation all over
the country has been causing us anxiety
and Gujarat was supposed to be immune
from such floods. And now floods have
taken place in Gujarat also and we have
not heard of such floods all these years in
Gujarat. I would like the hon. Minister
to make a statement on this. He is not
present here and he can make the state-
ment tomorrow after getting more in-
formation. I do not say that it should be
made Just now. But the matter is something
very serious.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It will be carried to the
Government.

SHRI DAHYABHAI V. PATEL : Also
another point I want to raise in this con-
nection. Why are warnings not sent to the
States or cities from places upstream? Of
the two rivers the Narmada comes from
another State. Is warning being sent ahead
of the floods coming because, till this
morning, we did not hear of surging waters
entering Gujarat. Now we have got the
news that very high floods are there.

SHRI LOKANATH MISRA :
Deputy Minister is here,

The

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : At the proper time they
will do it.

THE TUNIVERSITY GRANTS COM-
MISSION (AMENDMENT) BILL,
1968—Continued,

SHRI A. P. CHATTER]JEE : I think,
Mr. Vice-Chairman, Sir, that this
University Grants Commission Bill has
been placed before usin a very ill-prepared
manner, and it is not also quite understood
and intelligible as to what is the reason for
increasing the membership of the Com-
mission to eleven in place of nine which
it was previously.

SHRI AKBAR ALI KHAN : He has
explained it.

SHRI A. P. CHATTERJEE: I am
just saying that it is not intelligible in
spite of the explanation. The explanation
makes the confusion worse confounded.

It is no explanation at all, The Minister



